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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701
Fax: 24023516/24024068/24044531
Website: www.mpcb.goy.jn

Kalpataru Point, 2nd - 4th Floor
Opp. Cine Planet Cinema,
Near Si~n Circle, Si~n (E)
Mumbai- 400 022.

Date: 6'::;11:1) ?o2.oNO.MPCB/RO(HQ)/B- 5-('4
To
The Municipal Commissioner,
Aurangabad Municipal Corporation,
Aurangabad.

Sub: Assessment of Environment Compensation as per directions of
Hon'ble National Green Tribunal dated 02/07/2020 in Original
Application No.606/2018-ln the matter of Compliance of Municipal
Solid Waste Management Rules, 2016 and other Environmental
issues.

Ref :1.0rders dated 24/01/2020 & 217/2020 passed by Hon'ble NGT in
Original Application NO.606/2018.

2.0.0. Letter dated 11/07/2020 issued by the Environment
Department, Govt. of Maharashtra.

The Hon'ble National Green Tribunal, Principal Bench, New Delhi has passed
orders dated 24/01/2020 & 21712020in Original Application NO.606/2018- In the matter
of Compliance of Municipal Solid Waste Management Rules, 2016 and other
Environmental issues.

In terms of order dated 24/01/2020 in O.A. No.606/2018, Order dated
28/08/2019 in O.A. 593/2017 and Order dated 06112/2019 in O.A. No.673/2018, the
Hon'ble NGT has directed to all the Local Bodies and or the concerned Department of
the State Government have to ensure 100% collection, segregation, treatment and
disposal of solid waste including legacy waste & liquid waste and in default to pay
compensation which is to be recovered by the State with effect from 01/04/2020.

The Hon'ble NGT vide order dated 02/07/2020 in Original Application bearing
NO.606/2018 directed as follows:

(i) In view of the fact that most of the statutory timelines have expired and directions
of the Hon'ble Supreme Court and this Tribunal to comply with Solid Waste
Management Rules, 2016 remain unexecuted, interim compensation scale is
hereby laid down for continued failure after 31.03.2020.

(i) Any such continued failure will result in liability of every Local Body to pay
compensation at the rate of Rs. 10 lakh per month per Local Body for population
of above 10 lakhs, Rs. 5 lakh per month per Local Body for population between 5
lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body from
01.04.2020 till compliance.

(i) Continued failure of every Local Body on the subject of commencing the work of
legacy waste sites remediation from 01/04/2020 till the compliance will result in
liability to pay compensation @ RS.10 Lakhs per month per local body for
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population above 10 lakhs, Rs.5 Lakhs per month per local body for population
between 5 lakhs to 10 lakhs and RS.1 Lakh per month per other local body.

(IV) If the Local Bodies are unable to bear financial burden, the liability will be of the
State Governments with liberty to take remedial action against the erring Local
Bodies. Apart from compensation, adverse entries must be made in the ACRs of
the CEO of the said Local Bodies and other senior functionaries in Department
of Urban Development etc. who are responsible for compliance of order of this
Tribunal.

Inthisregard,the Environment Department, Govt. of Maharashtra vide D.O. letter
dated 1117/2020 brought to the notice of non-compliances towards solid waste
management, liquid waste management & legacy waste management of your Local
Body and requested to submit the compliance report within 15 days, which is still
awaited.

The officials of the Board at Regional Office Aurangabad reported the following
non-compliances as on 1/4/2020

1. Your Local Body is generating solid waste to the tune of 450 MT/day, out of
that 300 MT/day is treated and 150 MT/day of the solid waste is being dumped
without treatment.

2. Your Local Body has not developed or established sanitary landfill for disposal of
inert material.

3. Your Local Body has failed to commence the work of legacy waste sites
remediation.

It has been observed that you have failed to comply with the timeframe for the
implementation of the Solid Waste Management Rules, 2016 and time lines given by
the Hon'ble NGT in various orders.

In view of the non-compliances and as directed by the Hon'ble NGT, you are
hereby directed to pay final compensation from 01.04.2020 till compliance as follows:

1. Final Environmental Compensation of Rs.BOLakh towards the non-compliance
of Solid Waste Management Rules, 2016 untreated Solid waste to the tune of
150 MT/day from 114/2020 to 30111/2020.

2. Final Environmental Compensation of RS.BOLakh from 1/4/2020 to 30111/2020
towards not commencing of the work of legacy waste sites remediation.

3. You shall pay of Rs.20 Lakh per month for the non-compliance of solid waste
management & Legacy waste management from December,2020 onwards till the
compliance.

You are requested to deposit aforesaid amount towards the environment
compensation with the Central Pollution Control Board for restoration of environment,
within one month from the receipt of this letter.

~OV\A,O_
( Ashok Shingare, lAS)
Member Secretary
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Copy submitted to:

1. The Chairman, Maharashtra Pollution Control Board, Mumbai - for favour of
information.

2. The Principal Secretary, Environment Department, Govt. of Maharashtra,
Mantralaya, Mumbai-32- for favour of information.

3. The Principal Secretary, Urban Development Deptt.-II, Govt. of Maharashtra,
Mantralaya, Mumbai-32- if the aforesaid local Body fails to pay the
compensation within the stipulated time then it is requested to recover the same
from the grant sanctioned to the said Local Body and deposit the same to MPC
Board.

Copy to:
1. Regional Officer (HQ)/Law Officer, MPCB, Mumbai - for information.
2. Regional Officer, MPCB, Aurangabad ISub-Regional Officer, MPCB,

Aurangabad-I for informationand necessaryaction.-They are directed to take follow
upwith the concernedcorporation& councils



Trl.No.(0240)2473461
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By FAXIRPAD IHAND DELIVERY:
lv'PCBIRONSC~ eo ~2.b @&b83
To,
The Assistant Commissioner,
(Municipal Solid Waste Management),
Aurangablld Municipal Corporation.
Aunngabad.

Sub :- Show Cause Notice.

Ref:- I) Solid Waste Management Rules. 2016 and amendment ~--of. •
2) Orders passed by the Hon:ble Sup~e.~ourt and the !'ion ble High

Court, Aurangabad in vanous Wnt Petitions and Public Interest
Litigations. .

3) Authorization granted under MSW Rules by the :Board.. .' ~
4) Complaint received from residents of Glonya City, Bhavsingpura \ Ide c-
mail 18.06.2020. .

5) Visit of Board Officers to MSW processing site on 22.06.2020.

WHEREAS, it is obligatory on the part to comply with the conditions of the
Authorization under the provisions of Solid Waste Management Rules, 2016 granted by the
Maharashtra Pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the pl\)\il'OiollS of
Schedele-ll of the said Rules, particularly collection segregation. storage, transportntiou.
processing and disposal of municipal solid wastes.

AND WHEREAS, the Hon'ble Supreme Cowt and the Hon'ble High Court, AUl'allsnood
have passed orders in various Writ Petitions and Public Interest Litigatiolls wherein the
Corporation authorities have been directed to c('Irnp!ywitlt the MSW Rules, 2Q16 scnlpUlously.

i
I

t AND WHEREAS. the Sub-Regional Officer of LlJ.eBoard at Auran~b!\d visited
Padegaon .MSW processing site of Aurangabad Municipal Corporation on 22.0i.:W20 for the
investig:ttionof complaint received vide Ref No 4 above and reported that the CQrp<ll'ution is
generating aboul4S0 ~T/d~y of m~cipal solid waste from Aurangabad city and about 140 to
160MT~dayofMSW IS?eJ~g recelv~ at your Padegaon_Pro~e~ing unit for the tl\~tment &
furtherdIsposal as authonzation conditions. However. during \'lSI! it is obser\'ed that L_
not mad ratiO al "fi uw \'Ou un\~e ope on any scienu c arrangements for collection & trentrn 'nt ... lA~Lg ted d . . f I'd I: (I, ""~l:lt~enera unng processlOg 0 so J waste thereby leachate found its way outsid the •
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lvln IIrCII "b{lVI 1-2 Km aWIly. & found in .stagnant condition
lIite·dlld flowing t~;wn~" low;ct.!roiincJillll nrtll wilH ground water contamination. Also. the ..
-wbfd(Cd·~u~dll. ~rnde'IJllldl:Ulllponc~"or lenchate effluenl collccleu/trcntCd into sewage treatment planlrcco~ repr Jnll III Y I ""
not rnainl4lncd Blthe~ilc.

AND WHEREAS, il is also noUced lI,at heaps o~ hugc old mixed municipal solid waste
behind the 3 sheds on open IIrCII which is highly objcctio.~lJbrc.

AND WHEREAS. you have been already instructed by this office vide letter dated
25.07.2019 to take necessary sleps towards !he noncornplianc(fin context to earlier complaint
received from same residents even though you have not taken any corrective steps.

AND WHEREAS, the Board is receiving various complaints rcgarding smell nuisance,
underground contamination. dumping of untreated MSW. etc. against Aurangabad MunicipalCorporation.

Thus, you arc not serious about the pollution control and contravening the provisions of
various enactments and also damaging the surrounding environment knowingly and willfully.

ANI} NOW, TIJERE.FORE. )'ou arc hereby called upon to Show Cause as to why
necessary legal action shall not be initiated a:gainst the Corporation authorities for the above
lacunas. Your reply, if any shall reach this office within a period of seven days from the date or
receipt of Ibis notice, failing which, the Board will have no any other option than to initiate
necessary legal action under the provisions of the above said enactmen !lllainst the Corporationauthorities, which may please be noted.

e-s-Isa
RegiOnal~r._ Auran '1,~~Copy submitted 10;- ~

I. The Joint Director (APC), MPCB, Mumbai.
2. The RegioDa!Offieer (HQ), MPCB. Mumbai.
3. The Sr. LawOfficer, MPCB, Mumbai. .

Copy to Sub-Regional Officer, MPCB, Aurangabad for information and ne~AA", ~U' .,
Copy 10Master rile;MPCB, Aurangabad. . ~.T ro ow-up.

@.
.~.
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POLLUTION CONTROL nOAlU>

Fax No. (0240) 2473461
_­-.-·....._e RegfonalOffice,

Paryaval"lln Bhavan,
A-4ft, MIDC Area, ChikalthllDa,
Bebid Daynik Lokpatrll, Near Seth
Nandlnl Dhoot Hospital, Jalna Road,
AurDllgnbnd-431 110.

.._

By FAXIR.P.A.D.IHAND DELIVERY:

No. MPCB/RONfDI /2020
2.--ao&, 7()(f?) JTo,

MIs. Auntngabad MuniCipal Corporation.,
Post Box No 125, Town Hall,
Auntngabad.

Date:- , 7 l ~ /1At'7.<J

•
Sub :- Proposed Directions U/S 33A of the Water (Prevention &

Control of Pollution) Act, 1974 and uls 31A of the Air
(prevention & Control of Pollution) Act, 1981•

Ref:- 1) Solid Waste Management Rules, 2016 and amendment thereof.
2) Orders passed by the Hon'ble Supreme Court and the Hon'ble High

Court, Aurangabad in various Writ Petitions and Public Interest
Litigations.

3) Authorization granted under MSW Rules by the Board.
4) Complaint received from residents of Gloriya City, Bhavsingpura vide e-

mail 18.06.2020.
5) Visit of Board Officers to MSW processing site on 22.06.2020.
6) Show Cause Notice issued by the Board dt-25.06.2020.
7) Visit of Board Officers to MSW processing site on 20.07.2020
8) Proposal received through the legal module dt-24.07.2020.

WHEREAS. it is obligatory on the part to comply with the conditions of the .
Authorization under the provisions of Solid Waste Management Rules, 2016 granted by the
Mabarashtra Pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the provisions of
Schedule-II of the said Rules, particularly collection segregation, storage, transportation,'
processing and disposal of municipal solid wastes.

AND WHEREAS, the Hon'ble Supreme Court and the Hon'ble High Court, Aurangabad
have passed orders in various Writ Petitions and Public Interest Litigations wherein the
Corporation authorities have been directed to comply with the MSW Rules, 2016 scrupulously.

Scanned with CamScanner
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. . ' .. office vide reference above No b

(6) issued you the'Show Cause Notice as per the report submitted by the Sub Regional officer of IS
(he Board.atAurangabad in spite that there is no IDly respond from your end to comply with the
noncomplIance mentioned in the said notice.

AND WHEREAS, officials of Board at Sub Regional Office a! Aurangabad again visited
Padegaon MSW processing site of Aurangabad Municipal Corporation on 20.07.2020 for the
checking the compliance of show Cause Notice issued & during visit fOllowing non complinnccs
observed-

1. You have not made operational any scientific arrangements for collection & trentment of
leachate generated during'processing of solid waste thereby leachate found its way outside the
processing site and flowing towards low-lying area & found in stagnant conditicn whieh causes
smell nuisance to surrounding area with ground water contamination.
2. It is noticed that heaps of huge old mixed municipal solid waste found stored in unscientific
manner behind the 2 sheds on open area which is highly objectionable.
3. The record regarding regular disposal of leachate to theSTP Padegaon not maintained at site.

AND WHEREAS, the Board is receiving various complaints regarding smell nuisance,
underground contaminatipn, dumping of untreated MSW, etc. against Aurangabad Municipal
Corporation. ..1

AND WHEREAS, from the record of this office and the observations made during the
visit, I came to the conclusion that you are not complying with the Consent conditions and the
provisions of Water (Prevention & Control of Pollution) Act, 1974 and the Air (prevention &
Control of Pollution) Act, .1981 thereby causing grave injury to the environment.

NOW TIlEREFORE, in exercise of the powers conferred upon me under Section 33A of
the Water (prevention & Control of Pollution) Act, 1974 and under Section 31A of the Air
(prevention & Control of Pollution) Act, 1981, I, Dr. Pravin M. Joshi, Regional Officer of the
Board at Aurangabad direct you to submit your reply/corrective action plan towards the
compliance of above related points/non-compliances alongwith all necessary documents
alongwith photographs within a period of fifteen days from the date of receipt of these directions,
failing which further necessary action as deem fit in your case as per the provisions of various
envirorunentaJ enactments lViJI be initiated against you, which may please be noted.

Scanned with CamScanner

,
.Copysubmitted to:-
1. TIle Joint Director (APe), MPCB, Murnbai.
2. The Law Officer (P& L Div),MPCB, Mumbai.
Copy for infonnation and necessary follow-up action to :
1. The Sub-Regional Officer,·MPCB, Aurangabad for information and to report the
accordingly.
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MAHARASHTRAPOLLUTION CONTROL BOARD \ 5").
Tei.No. (0240) 2473462
Fox No. (0240) 2473461

Reglonnl Office, Pnryavaran Bhavan,
A-4/1, MIDC Area, Chi1<olthana,
Behind Dnynilc.Lol(patrn, Near Seth
NlludlnlDhootHospitnl, Jalnn Road,
AUI·nngnbnd-431210.

~,,....
"."

ByR.P.A.D.lFAXlHAND DELIVERY:
No. MPCB/ROA/JDI 12020

:LDJt03_'FT.5-01~
To,
MIs. AUl'flngabad Municipal Corporatiou,
Post Box No 125, Town Hall,
Aurangabad.

Date:- o~ 1 l I J ~

Subt- Interim Directions under Section 33A of the Water (prevention &
Control of Pollution) Act, 1974 and under Section 31A of the Air
(Prevention & Control of Pollution) Act, 1981.

Ref.:- i) Proposed Directions issued by this office vide letter
No. MPCBIROA/PD/2008170001/2020 dated 17/08J2020.

2) Proposal received through legal module from SRO Aurangabad.
3) Personal Hearing Extended to AMC officials on 27.10.2020.
4)Approval received from HQ through legal module on 31.10.2020

This refers to Proposed Directions and subsequent to the personal hearing extended on
27.r 0.2020. As agreed by your representative during the personal hearing, you are hereby
direct~~mply with the followings for your MSW processing site at Gat No
66,qzrade~w_6Jlrang~q. -.'.-~~- ..- ....
1. You srra~mvjde leachate collection & treatment system and make it operational within.
15 days. ..___------ .
2. You shall not discharge '!!ll' kind of leachate outside the premises in any manner.
3. You shall store the municipal solid waste with due care and not in haphazard manner to
avoid the smell/d.ustn.uis~n~,in the surrounding area.
4. You shall maintain the record of generation & treatment of leachate generated from thesite. ~-.~.- .., ~ ~,..",.,".." ~-.--- - " co.. • ••••• _ .' .- ,., ••••• , •

5. You shall ®-t~~.I.~.a.~h.at~..fr~.m,)~wlying ~rea 9.r.pr6c~s~in,gsite immediately.
6. You shall dispose/process the legacy of waste as per the directions of Hon'ble NOT in OA
No 6Q&_q_[1018 1as per the guidelines ofi\1SWRules, 20l6~ _.__ ._- -

"'r-You shalCcontronj'dor 'nuis-ance at Msvi site 'by periocii'c spraying of microbial culture or
nay suitable method.
8. You shall achieve the~mbjent Air Qu~!i!l'stand~c!s b~ proper maintaining the site.
? You.shall scrap the kaccha lagoons which are bemg used presently for s~~.g~of leachate
irnruedlately. .
10. You shall subm it the Bank Guarantee of Rs 5 lacs as per condition of authorization
granted by the Board to you within 15 days period. .,..,
II. You shall comply with ~S\'y.a.l~t~~riz~ti,~~~~!!9iti~~~crupulously.



...__ ..,- ..-
12. You shall submit the Bank Guarantee of Rs 5 lacs towards COmpliance of abovedirections within 15 days period. --_.'"- ........w .-.....~

In case, you fall to qOlnplywith the,above directions, the Board will have no any other
option than It, rssu~Clasuri; Directions widl disconnection of electricity and' water supply'0fyour unit, which m'ay be:noted.

This is issued with the due deliberation & as agreed by AMC authority and approvalof authol·ities.

Copy submitted to :_
1. The Joint Director (APC), MPCB, MU.l11bai..
Copy to: . . ..

1. The Sub.Regional OffiCer,MPCB, Aurangabad for information and ","",s.ary follow.up.Copy to Master File, MPCB, Aurangabad. ,
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Tel.No.(0240)2473462
FaxNo. (0240)2473461 Regional Office, Paryavaran Bllavan,

A-4/1,MIDC Area, Chikalthana,
Behind Daynik Lokpatra, Near Seth
Nandlal Dhoot Hospital, JaIna Road,
Aurangabad-431210.

By FAXIRPAD / I-IA"~DDELIVERY:
MPCB/ROAIDirections/ /2021

.Q 11001 ...Pr.1-01'tbTo,
The Assistant Commissioner,
(Municipal Solid Waste Management),
Aurangabad Municipal Corporation,
Aurangabad.

Sub :- Directions under Section 33A of the Water (Prevention & Control
of Pollution) Act, 1974 and under Section 31A ofthe Air (prevention
& Control of Pollution) Act, 1981.

Ref:- 1) Solid Waste Management Rules, 2016 and amendment thereof.
2) Authorization granted under MSW Rules,2016 by the Board.
3) Proposed Directions issued by the Board vide dtd.17.08.2020
4) Interim Directions issued by the Board on 03.11.2020.
5) The Joint Committee report dtd.12.03.2021.
6) Orders passed by the Hon'ble National Green Tribunal in 0A No
85/2020 Dt-03.09.2021.

7) E~mail received by Law officer on 01.10.2021.

WHEREAS, it: is obligatory on your part to comply with the conditions of the
Authorization under the provisions of Solid Waste Management Rules, 2016 granted by the
Maharashtra pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the provisions of
Schedule-It of the said' Rules, particularly collection segregation, storage, transportation,
processing and disposal of municipal solid wastes.

AND WHEREAS, the Hon'ble Supreme Court and the Hon 'ble High Court,
Aurangabad have passed orders in various Writ Petitions and Public Interest Litigations
wherein the Corporauon authorities have been directed to comply with the MSW Rules. 2016
scrupulously.

AND WHEREAS, the Hon'ble National Green Tribunal passed the order in 0 A No
8512020 Dt-03.09.2021and directed Board to initiate action against you .regarding
noncompliance of Solie Waste Management Rules, 2016 and amendment thereof.

AND WHEREAS, the Hon'ble NOT has directed to inspect the fact with respect to
application no. 85/2020 by forming the Joint Committee of District Collector, Aurangabad and
MPCB Officials. . "

AND WHEREAS, the joint inspection has been carried out on 12.03:~021,WIth.District
Collector, Aurangabad and MPCB Officials at f~ur no of Aurangabad M~nIcI~al s sO!ldwaste

. ites at Padezaon MSW Processing SIte Harsul MSW Processing Site ,Chikalthanaprocessmg Sl . ~ .' .
MSW Processing site and one no ofMSW dumping site at Naregaon.
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AND WHEREAS, during the visit to Padegaon MSW Processing site the Joint

Committee has instructed that AMC authority shall comply with the following points-
.

a. Aurangabad Municipal Corporation shall furnish BG of Rs. 5 lakhs as per the
authorization granted by the Board.

b. AMC shall provide scientific treatment for leachate collection to MSW sites.
c . AMC shall submit pointwise compliance of the directions, Show Cause Notice
issued 25.6.2020, 17.8.2020 and 3.1 1.2020. '

d. AMCshallmaintain therecordonsite related to disp:lSa! ofleachate to SIP Padegaon.

e.,AMCshall submit record regarding aerial distance between Padegaon MSWProcessing
site and Gloria City at the earliest.

f. AMC shall sprayBiosanitizer in regular time interval so as tominimizethefoul smelland flies.

g. AMC shall provide scientific airpollution control measure to coconut shredder machine
(i.e, toprovide hood, dust collector and stack of adequate height) .

h. AMC shall provide gloves, PPE Kit, Google and Proper Mask to the workers dealing
with segregation, MSW processing area.

AND'WHEREAS, during the visit to the Kanchanwadi MSW Processing site the
Joint Committee has instructed that AMC authority shall comply with the following points-

a. A,MC shall provide scientific treatment for leachate collection to MSW sites.

b: AMC shall sprayBiosanitizerinregulartimeintervaltominimizethefoulsmeII andflies.

c. AMC shall provide gloves, PPE Kit, Google and Proper Mask to the workers dealing
with segregation, MSW processing area.

AND WHER)!AS, during the visit to the Chikalthana MSW Processing site the
Joint Committee has instructed that AMC authority shall comply with the following points-

a. AMC shall maintain the record onsite related to dailydisposalofleachatetoSTP,Zalta.

b. AMC shall spray Biosanitizer inregulartime interval to minimize the foul smell andflies.

;
;
':
\

c. AMC shall take immediate steps torestrict the entries of stray dogs.
I

d. AMC shall provide gloves, PPE Kit, Google and Proper Mask to the
workers dealing with segregation, MSW processing area.

e. AMC shall carry out transportation of Municipal Solid Waste in closed
' r

vehicles. .•• • i
AND WHEREAS, during the visit to the Harsool MSW Processing SIte the Joint i:;

Committee has observed the following facts- ',j

a. AMC shall provide scientific treatment for leachate collection to MSW sites. i :,:
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b. DutingvisitconstructionworkofMunicipalSolidWasteProcessingPlant (150 TPD) is

found in progress and approximately 40% work found completed.

AND WHEREAS, during the visit to the Naregaon MSW dumping site the Joint
Committee has instructed that AMC authority shall comply with the following points-

a. AMC shall submit detail proposal forBiomining work to Maharashtra Pollution
Control Board. Obtain prior Environment Clearance from concerned authority.

b. AMC shall Immediately start Bio mining activity, submit the target date. of
completion.

AND WHEREAS, the Joint Committee has submitted the report to the Hon'ble NOT
on the basis of observed facts and also instructed to the AMC that AMC shall submit the detail
proposal for Bio mining to MPCB and obtain prior Environmental Clearance from concern
authority, the AMC shall immediately start the Bio mining activity and submit the target date
of completion and submit the time bound proposal for compliance of MSW authorization.

AND WHEREAS, you have been already instructed by this office from time to time to
take necessary steps towards the noncompliance Solid Waste Management Rules, 2016 and
amendment thereof.

Thus, you are not serious about the pollution control and contravening the provisions
of various enactments and damaging the surrounding environment knowingly and willfully.

AND NOW, THEREFORE, you are hereby called upon to why necessary legal action
shall not be initiated against the Corporation authorities for the above lacunas. Your reply, if
any shall reach this office within a period of seven days from the date or receipt of this notice,
failing which, the Board will have no any other option than to initiate necessary legal action
under the provisions of the above said enactments against the Corporation authorities, which
may please be noted.

Copy submitted to :-
1. The Joint Director (APC), MPCB, Mumbai. \ , y-l "v-I7 'V\
2. The Regional Officer (HQ), MPCB, Mumbai. \
3. The Sr. Law Officer, MPCB, Mumbai.

Copy to Sub-Regional Officer, MPCB, Aurangabad for information and necessary follow-up.



Tel: 24010437/24020781/24014701
Fax: 24023516/24024068/24044531
Website: WWW·mpcb.goy.jn

MAHARASHTRA POLLUTION CONTROL BOARD
Kalpataru Point, 2nd - 4th Floor
Sion Matunga Scheme Road No.8,
Near Sion Circle. Sion IE)
Mumbai- 400 022.

Your Service Is our duty l'Y'I0 1/2-02-1
Date: 2.01NO.MPCB/RO(HQ)/B-/6 ~

--

To
The Municipal Commissioner,
Aurangabad Municipal Corporation,
Dist- Aurangabad

Sub: Directions for non-complianceof Hon'ble National Green Tribunal
Order dated 02107/2020 in Original Application NO.606/2018-ln
the matter of Compliance of Municipal Solid Waste Management
Rules, 2016 and other Environmental issues.

Ref: 1. Orders dated 24/01/2020 and 21712020 passed by Hon'ble
NGT in Original Application NO.606l2018

2. D.O. letter dated 11/07/2020 issued by the Environment
Department, Govt. of Maharashtra.

3. letter dtd.0711212020 regd. Assessment of Environment
Compensation issued by MPCB to the Local Bodies.:

The Hon'ble National Green Tribunal, Principal Bench, New Delhi has passed
orders dated 24/0112020 & 2nl2020 in Original Application No.60612018-ln the matter
of Compliance of Municipal Solid Waste Management Rules, 2016 and other'
Environmental issues.

In terms of Order dated 24/01/2020 in O.A. No.606/2018, Order dated 28/08/2019
in O.A. 593/2017 and Order dated 0611212019in O.A. No.673/2018, the Hon'ble NGT
has directed to all the Local Bodies and or the concerned Department of the State
Government have to ensure 100% collection, segregation, treatment and disposal of
solid waste including legacy waste & liquid waste and in default to pay compensation
which is to be recovered by the State with effect from 01/04/2020.

The Hon'ble NGT vide order dated 02107/2020directed to impose Environment
Compensation on the non-complied Local Bodies towards non-compliance of Solid
Waste Management and non-compliance of LegacyWaste Management.

The officers of the Maharashtra Pollution Control Board reported that your local
Bodyhave failed to comply with the time frame for the implementation of the SolidWaste
Management Rules, 2016 and timeline given by the Hon'ble NGT in various orders.
Therefore you were directed to pay Environment Compensation for the period of
01/04/2020 to 30/11/2020 vide letteJdated 0711212020and to deposit the Environment
Compensation amount to the concerned Regional Officers of the Maharashtra Pollution
Control Board within a period of one month.
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It has been observed that your Corporationhas not paid the aforesaid Environment
Compensation till the date. r-urther it is also observed that still your Corporation has not
complied with the time frame for the Implementation of the Solid Waste Management
Rules, 2016 and timeline given by the Hon'ble NGT in various orders.

In view ofthe non-compliances and as directed by the Hon'ble NGT, you are hereby
directed to pay final compensation at the rate of Rs. 10.0. Lakh per month from
01/04/2020 till compliances towards the SolidWaste Management Rules, 2016 and final
.compensation at the rate of Rs. 10.0 Lakh per month from 01/04/2020 till compliances
towards the non-compliance of LegacyWasteManagementas you have not startedwork
of bioremediation of Legacy Waste.

You are hereby directed to deposit aforesaid amount towards the environment
compensation to the concerned Regional Officer of the Maharashtra Pollution Control
Board for restoration of environment, within 10 days from the receipt of this letter, failing
which, MPCB will initiate legal action against your Corporation and the persons
responsible for day to day affairs of your Corporation, without giving any further notice
in accordance with the provisions of the Environment (Protection) Act, 1986 read with
the SolidWaste Management Rules, 2016, which please note.

~~
(Ashok Shingare, lAS )
Member Secretary

Copy submitted to:

1. The Chairman, Maharashtra Pollution Control Board, Mumbai - for favour of
information.

2. The Principal Secretary, Environment Department, Govt. of Maharashtra,
Mantralaya, Mumbai-32- for favour of information.

3. The Principal Secretary, Urban Development Oeptt.-II, Govt. of Maharashtra,
Mantralaya, Mumbai-32- if the aforesaid local Body fails to pay the compensation
within the stipulated time then it is requested to recover the same from the grant
sanctioned to the said Local Body and deposit the same to MPC Board.

Copy to:
1. Regional Officer (HQ)/Law Officer, MPCB, Mumbai - for information.
2. Regional Officer, MPCB, AurangabadiSub-RegionaIOfficer, MPCB, Aurangabad­

for information and necessary action.- They are directed to take follow up with the
concerned corporation & councils
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To,

The Chairman
All SPCBs/ PCCs

Sub: Directions under Section 5 of Environment (Protection) Act, 1986 for
Impl,mentatlon of the Solid Waste ManagementRules, 2016.regarding Fire
Incidents at MSW Dumpsites.

WHEREAS, .the. MInistry of Environment, FOrest & Climate Chan~e has notified Solid
Waste Management Rules on April 08, 2016 which inter-alia state procedures for Solid
Waste Management;

WHEREAS. in BQCorganCeWith Rule 11(dJ of the Rules; it is the dllty of the State/UT
UrbaniOevelopmEmt Department to ensuteimplernentation of provisions of these Rules by
all local authorities;

WHEREAS, irraccordancewith Rule 1S(a) of the Solid Waste.Management(S\iVM)RuleS,
2016, the lOCalauthoriti~s and Panchayats should prepare a solid waste managemem
plan as Per slate·policy and strategy on solid waste rl1anagerT1entWithin six months frem
the oate of notification;

WHEREAS. in aocerdanee.wlth provision of Rule15(td) of the SWM Rules. 2016, the iOCt'l!
authorities and Panchayats·shall ensUre that the operator of a facility provides
protection eqUipment including uniform, fluorescent jacket, hand gtova.s, r~"1I1"rr.,z.

appropriate foot wear and masks to all Workers handling solid waste and the sa:'flo;} tkC
USJd by the workforce;

WHEREAS, in accordance with provision of Rule 16 (1a) of SWM Rules. 2016, the Srate
Pollution Control Board 01' Pollution Control Committee shall enforce these rules in :nl:'!:
State through lopal bodies and review implementation of these rules at least twice a y'el"):
in close coordination with concerned Oirectorate of Municipal Administration or SeCr<3taty­
in-charge of State Urban DevEllopment Department;

WHEREAS, MSWis being <:fisposedofuhscientificallY in most Cases which is one of the
major Causes for pUblic nuisance due to frequent fire inCidents, foul odour, generatiuf1 .of
laaohale and other .adverse environmental impacts;

WHEREAS, waste (iispo$eq at dumpsites is prone to catching fire in view of inadequate
waste management practices adopted at these sites;

WHEREAS. several fire incidents have been reported recently at Ghazipul' & Bhals.awa
dumpsites in Delhi, Manesar in Haryana and Ludhiana in Punjab;

.~ 'qq.{t ~ ~ ';f1f{, ~-110032
Parivesh Bhawal'l. EastArjun Nagar. DelhI-110032

~el: 43102030.22305792.~ebsite :www.cpcb.nlc.in
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WHEREAS, fire incidents at dumpsites may lead to severe adverse imp<.l.cton
environment and related health hazards. People living in and around the dumpsites are
likely to be affected due to the frequent outbreaks of fire

WHEREAS, Hon'ble NGT in OA No. 286 of 2022. in reference to NeWS item published in
Tile Indian Express dated 20thApril, 2022, titled "tCharred to death in fire near Lvdhiana
dumpsite" issued the following Directions:

"CPOB to couec: infotrrlation about garbage dumpsites from a/l Statesl UTs in respect of at
least Metro cities ami issue statutory directions I guidelines for preventing such fires and
handHng them effectively if they take place. specifying serious consequences of delay in
dea.lingwith the issue, in violation of binding ru/es.fl

WHEREAS, as per the information provided by speas/pecs there are 3,184 dLlmpsites
in the country, orwhlch XXX are.located in yourState/UT;

WHEREAS, cpee had issued Directions dated October 20, 2018 teg(irding fire at
Bl1alsawa site toNorth Delhi fvh.lhicip~1Corporation in which specific measures to be taken
for prevention .of fire at the durnpsltss had been .identified Which <.lmongstothers included
using. Construction & Demolition waste .material to immediately. check .fire, stopping
dumping of fresh waste, installation of CCTV cameras, setting up of decentralized faCilities
for bIodegradable Waste;

WHEREAS, as per Guidelines for Disposal of Legacy Waste (Old MUnicipal Solid Waste)
issued by·cpca. it is Important to carry out comprehensive risk assessment and develop
onsile emergency plan which should be kept handy prior to commencement of dumpsits
bto-rernedlaticn & bio-mining;

WHEREAS, CPCB ha.d issued following DireCtions dated January 27, 2021 to
spces/peGs regarding biomining of legacy wa:ste

I. SpeBs/peCs to provide complete list of legi3cy waste dumpsite in their States
iUTs as per forrnat enclosed

n. speBs/pecs to .ensU're that necessary action for biomining and bio­
remediation of these dumpsites. is done by the concerned Local authorities in
90mpliance with provisions of SWM Rules 2016

m. SPOBs/PCGs shanensure that concerned Local authorities engaged in the
biomining process.of,e~acy wastelQllow prO®(i\.ifes as per cpee Guidelines
fordisposaJ ofleg;acy waste with specific compliance to the following points:

a. Analysis of various screened fractions t.e, RDF. fine earth} bio earth
etc. prior to its disposal I utilization

b. Preparation of action plan for utilization I dispOsal of screened fractions
r::. Adequate provisions for leachate treatment
d. Maintenance of records I documents for disposal I utilization of the

RDFs or fine earth and other material
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iv. SPCBS shall ensure that the local bodies prepare time targeted Action Plan for
biomining J biO-rernediCltionof these dumpsites in compliance with points listed
ab()ve. The timeline as specified in SWM RuJes and Hon'bla NGT Directicms
on the matter are to be adhered to for rern$dialion of these sites

v, SPCBs/Pees to ensure that no fresh waste is disposed atthese dumpsttes
and 10~1 authorities make proper arrangement for management of fresh solid
waste

vi. SPCBs/PeSSIo ensure that at least one legacy waste dumpsite is remediated
in their jurisdiction which can be considered as rnodel for eompflancs (or other
legacy waste durnpsites in Non-Attainment Cities

WHEREAS Hon'ble NGT in its Order dated April ~2. 2022 in O.A No. 288/ 2022 regarding
News item published in the Time.s of India dated April 22, titled "Delhi: Another long­
clri11wneffort to douse fire at Ghazipur landfill" has stated that dumpsite may be
considered as isolated and vulnerable site which require On-site and Off-site Fire aile!
other disaster management plans; AND

WHEREAS, CPCS made the following ebeervatlons based on inspected various
dumpsites.,where Qioremediation of legacy waste is being carri~d out:

i. Fresh solid waste continued to be dumped atthese eumpsltes.
it. Fire incidents have been reported at locations where fresh waste is being

clumped
iii. Inaccessible slopes ofgarbage were observed
iv. No ~tam;fa,rd operating plan in place for prevention and management of

dumpsitefires
v. Cause of fire incident reported is excess release of Methane (CH.) gas due to

anaerobic decomposition of the bio-degrC)dable org(.)nic waste, high
temperature and dry atmospheric. c9nclitions.

vi. Partial fencing with barbed wire provided at the boundary observed.
vii. Police patrolling the site not obsE:Jrved.
viii. No fire lender obs.erved at site.
ix. Anti-Smqg Gun have been installed which were not found in use; AND

NOW THEREFORE, in view of above and in exercise of powers vested under sE:Jclion5 of
Environment (protection) Act. 1986 to the ChaIrman, Central PollutiOn Control Board
(OPOS) the fOllowing directions are issued for compliance;

i. Provide updated information w.J.t Directions dated 27.1..21. regarding bibmining
issuE:Jdto speBs/POGs. It is to be ensured that updated information w.r.t at
least all Metro cities is provided in accordance With NGT Oirections

Ii. Direct State VeDa to conduct comprehensive risk assessment studies and
accordIngly prepare detailed On..site Emergency Plan few each dumpSite
located in their juriSdiCtion ~ddres§ing the following issues;
8. The onsite emergency ptan to cover potential risks I emergencies due to

'fire, obnoxious / flammable emiSsions, odour, vector borne diseases.
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rodents, bird nuisance, seasonal affects i.e.. summer I winter / monsoon
(rainy season) and all other potential risks at the dumpsites,

b. The enslte emergency plans to address the worst possible case
scenarios preferably using appropriate risk assessment sottwares
covering any or all ef the potential emergency issues I scenarios cited
above.

c. The on"site emergency management plan. to cover likely affected
geographical area including population, flora & fauna in and arpund the
dumpsit~s

d. The on-site emergency plan to contain detailed remedial measures both
hardware and software based for mitigating various emergency
situations, which should finally be available with respective control rooms
and on-site emergency notice boards.

iiI. To direct District Collector or District Emergency Authority deSignated by the
state Government for integrating sUCh(dumpsites) On-Site Emergency Plans
with the existing Off-site District Disaster Management Plans in their
respective Oistricts, prepared by the Local Authorities in complianCe With Rule
14 of The Manufacture, Storage and Im~ort of Hazardous Chemical. Rules,
1989
The State j UT Authorities to prepare the on-site & off-site (or update off-sile)
emergency management plans preferably through an. expert agency on the
subject.
The following interim measures to be implemented on priority till the. time On­
site/Off-site Emergency Plans areprepar'ed and implemented.

a. Disposal of Waste: Fresh waste not to be disposed at the dumpslte
where bio-remediation is. being undertak~n.. Organic waste. from
s.laughter house. fish market etc, industrial waste not to be disposed at
the dumpsite. It is to be further ensured that industrial waste I E-waste I
lithium battery is not dumped at the site. Waste that is being unloacjed at
the site should be examined visually for potential fire sources fire
sources when located. shOUld be neutralized with cover material
immediately. Emergency tipping area to be provided to set aside from
the immediate working area where incoming loads of material known to
be on fire or suspected of being so can be deposited i inspeCted and
dealt with.Adequate compacting of waste to be done to minimize
formanen of air or methane pockets which can fead to subsurface fire at
site

b. l'JIonitorin9 at durnpsites: Methane Gas Detectors (on downwind sld.e)
to be im~talled at site $0 that area with high methane co.ncentration can
be idenUfied and preventive aCtions be undertaken. Further temperature
at Windrows to be monitored With non-contact infrared thermometer (as
used for monitoring human body temperature under COVID
circumstances) and recordsbe maintained for any major deviation$. The
temperature is to be in the range of 35°C to 59°C. Treated leachate I
water to be sprayed on the waste when rise in temperature is observed

iv.

v,
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at the bioremediationsite. Suitablemephi;mismto.be in plr:i~.lllstallation
ofCCTV camerasat'the siteand provision.offencing& frequentpatrolling
to be donetorcheckingunr:iQthorizedentryat dumpsite

c. Arrangements for Fire Extinguishing: Arrangements for adequate
storage of sand / Chemicalfire extinguishingmedias such as.foam or
powderat site to be made to dousefire in case a fire incident is reported.
Usageofwater for dousingfire.to be avoided. Isolationand allowingrapid
natural burnout qr smotheringWith Soilto ~ ..dqne fordousing c.iUmpsite
fires. Dedicated fire tenders (preferably chemical extinguishing media)
and apequate fire safetymellsur~ are to be dePQted.specificallyduring
summer season when dumpsites fire is.more. likely. to take place. AU
mobile equipmentor vehicles should be fitted with tire extinguisherand
spark arrester

d. Health &Safety of Workers: Fire protection measures and safety
equipment to be prOVidedto c;lllwotkel'$atthe site and checkedbefore
entry to the dumpsite. Workers to be trained for detection of fire.and
necessaryaction to be taken in case of fire. Periodic training of workers
be conducted in Safe handlingof Waste, PPE's, Health & Safety issues
etc

e. Mo.ck Drills & safety audits: Periodic mock drills to be conducted to
prevent fire accidentsat dumpsites.Quarterly,FireSafety andHazardous
EmissionsAudits to be conducted.

spees/pecs are hereby directed to submit action taken report Within15 days for Action
Point listedat(v) above.Action taken reportfor Points (i-iv)to be providedwithin thirty days
of receiptoUhese Directions

Copyto:

1. Additional Secretary (CP Division) : for informationplease
Ministry of Environment, Forests & Climate
Change.
IndiraParyavaranShawan,Jor 8agh Road,
NeWDelhi - 110003

~
(N~reshP IGangwar)

Chairman

2. DH-Ir Division, epeB ; for uploadingon websiteplease

~
(PrashantGargava)
MemberSecretary

o/~
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A. L. Jarhad lAS (Retd.)
CHAIRMAN

qgHI~ $l1_~UI f.:I~'5IUI £is&>
MAHARASHTRA POLLUTION CONTROL BOARD

"Your Service is our Duty"

No. MPCB/RO-HQjB- Q.~ 0 ~ ,svr SO 0.3 '=l Date: ,S-/07/2022
To,
District Collector,

SubJect: Directions under Section (5) of the Environment Protection Act, 1986 for the implementation
ofthe SolidWaste Management Rules,2016 regarding fire incidents at MSW dumpsltes.

Reference: (1) Directions issued by Chairman, Central Pollution Control Board, New Delhi dated
26/05/2022
(2) Hon'ble National Green Tribunal order dated 22/04/2022 in OA No. 288/2022.

WHEREAS,In accordance with provisions of Rule12 of the SolidWaste Management (SWM) Rules,2016, it
is the duty of District Magistrate or District Collector to review the performance of local bodies, at least once
in a quarter on waste segregation, processing, treatment and disposal and take corrective measures in
consultation with the Commissioner or Director of Municipal Administration or Director of local bodies and
Secretary-in-chargeof the Stare Urban Development.

WHEREAS,in accordancewith provisions of Rules15 (a)of the SolidWaste Management (SWM)Rules,2016,
the local authorities and panchayats should prepare a solid waste management plan as per state policy and
strategy on solid waste management within six months from the date of notification,

WHEREAS,in accordance with provisions of Rule 15 (zd) of the SWM Rules,2016, the local authorities and
panchayats shall ensure that the operator of a facility provides personal protective equipment including
uniform, fluorescent jacket, hand gloves, raincoats, appropriate footwear and masks to all workers handling
solid waste and the same are used by the workforce.

WHEREAS,solid waste is being disposed of unscientifically in most caseswhich is one of the major causefor
public nuisance due to frequent fire incident, foul odour, generation of leachate and other adverse
environmental impacts, Also,waste disposedat dumpsites is prone to catching fire in view of inadequate waste
management practices adopted at these sites. Fire incidents at dumpsites may lead to severe adverse impact
on environment and related health hazards.People living in and around the dumpsites are likely to be affected
due to frequent outbreaks of fire.

WHEREAS,as per the guidelines for disposal of legacywaste (old municipal solid waste) issuedby CPCB,it
is important to carry out comprehensive risk assessmentand develop onsite emergency plan which should be
kept handy prior to commencement of dumpsite bioremediation and bio-mining.

WHEREAS,Hon'ble NGTis its order dated 22/04/2022 in O.A. No. 288/2022 regarding news item published
in daily Timesof India dated 22 April titled 'Delhi: Another long-drawn effort to douse fire at Ghazipur landfill'
hasstated that dumpsite may be considered as isolated and vulnerable site which require on-site and off-site
fire and other disaster management plans. CPCBhad observed several non-compliances at the various
dumpsites ofthe country where bioremediation of legacywaste is being carried out.

WHEREAS,Chairman, CPCBhas issuedDirections under Section 5 of the Environment (Protection) Act, 1986
to the State Pollution Control Boardsvide reference (1) above for the effective implementation of SWMRules,
2016 and guidelines of CPCBfor disposal of legacywaste.

..,:;:,J..,. ~ ,.d ~ w Pagelof2
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Kalpataru Point, Sion Circle. Sion (East), Mumbai - 400022. Tel.: 24042418· Fax: 2402 3516
E-mail: chairman@mpcb.gov.in • Website: www.mpcb.gov.in



NOWTHEREFORE,in view of above and In exerciseof powers vested under Section (5) of the Environment
(Protection) Act, 1986 to the Chairman, Maharashtra Pollution Control Board (MPCB),the following directions
are issuedfor compliance:

1) Integrate the legacy waste dumpslte(s) on-site emergency plans with the existing off-site District
Disaster Management Plans, prepared by local authorities In compliance with Rule 14 of the
Manufacture, Storage and Import of HazardousChemical Rules, 1989.

The following Interim measures to be implemented on priority till the time on-site / off-site emergency
plansare prepared and implemented.

a) Disposal of Waste: Freshwaste not to be disposed at the dumpsite where bioremediation is being
undertaken. Organic waste from slaughterhouse, fish market, etc., industrial waste not to be
disposed at the dumpsite. It is to be further ensured that industrial waste / E-waste/ lithium battery
is not dumped at the site. Waste that is being unloaded at the site should be examined visually for
potential fire sources, when located, should neutralized with cover material immediately. Emergency
tipping area to be provided to set aside from the immediate working area where incoming loads of
material known to be on fire or suspected of being so can be deposited, inspected and dealt with
adequate compacting of waste to be done to minimize formation of air of methane pockets which
can lead to subsurface fire at site.

b) Monitoring at dumpsites: Methane GasDetectors (on downward side) to be installed at site sothat
area with high methane concentration can be identified and preventive actions be undertaken.
Further temperature at windrows to be monitored with non-contact infrared thermometer (asused
for monitoring human body temperature under COVIDcircumstances) and records be maintained
for any major deviations. The temperature is to be in the range of 3S °Cto S9"C.Treated leachate /
water to be sprayed on the waste when rise in temperature is observed at the bioremediation site.
Suitable mechanism to be in place. Installation of CCTVcameras at the site and provision of fencing
and frequent patrolling to be done for checking unauthorized entry at dumpsite.

c) Arrangements for Fire Extinguishing: Arrangements for adequate storage of sand / chemical fire
extinguishing medias such asfoam or powder at site to be made to douse fire in casea fire incident
is reported. Usage of water for dousing fire to be avoided. Isolation and allowing rapid natural
burnout or smothering with soil to be done for dousing dumpsite fires. Dedicated fire tenders
(preferably chemical extinguishing media) and adequate fire safety measures are to be deputed,
specifically during summer season when dumpsites fire is more likely to take place. All mobile
equipment or vehicles should be fitted with fire extinguisher and spark arrestor.

d) Health & Safety of Workers: Fire protection measures and safety equipment to be provided to all
workers at the site and checked before entry to the dumpsite. Workers to be trained for detection
of fire and necessaryaction to be taken in caseof fire. Periodic training of workers be conducted in
safe handling of waste. PPE,Health & Safety issuesetc.

e) Mock Drills & Safety Audits: Periodic mock drills to be conducted to prevent fire accidents at
dumpsites. Quarterly, fire safety and hazardousemissions audits to be conducted.

The action taken report shall be communicated to this office within 30 days from the issuanceof these
directions for further submission to CPCB.

(A. L.Jarhad)
Chairman

Copysubmitted to:

(1) The Chairman, Central Pollution Control Board, New Delhi
(2) The Principal Secretary, Environment Department, Mantralaya, Mumbai

Copyto:

(1) Member Secretary, Maharashtra Pollution Control Board
(2) RegionalOfficer (HQ), Maharashtra Pollution Control Board
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